CAT/72

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

" CORAM

NEW DELHI K @

O.A. No. 531/90
T.A. No. ' 199

DATE OF DECISION '7.12.1991 -
Shri Girdhari Singh & Anr, :

Betitionek Applicants
Shri B.S, Mainee )

Advocate for the:Betitionrnys) Applicant

Versus
~the Gensral Manager,Northern Respondent
Rly, & Others ‘
Shri 0.P, Kshatriya - Advocate for the Respondent(s)

The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl.)

The Hon’ble Mr. D. K.'Chakrauorty, Admlnist"atlve Membar.

1
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4

Whether Reporters of local papers may be allowed to see the Judgement ? j.g
To be referred to the Reporter or not ?

Whether it needs to be c1rcu1ated to other Benches of the Tribunal ?

‘Whether their Lordships wish to see the fair copy of the Judgement ‘?/ ,\(0

(Judgement of the Bench dalivered by Hon'ble
Mr, P.K, Kartha, Vifs-Chairman)

The applicants, who have Worked as C'arpe-nters\ 1n :
tI’lB Off ice oI‘ th; Chief Public Rslations UFFiéer in the
Nor thern Railuays, filed thislapplicatilon undaf Section
10 of the Administrative Tribunals Act, 1985, praying for
the following ;éliefs;:- |
(i) | To dirsct th'e respondents to cléssif‘y thai.r
posts as skilled as per Rai'luar'Boarvd's
orders d_atecI 13,11, 1982,

(ii) To direct thesm to give proforma .f‘ixat»:i‘c:n of
p’ay-to them fromA’l.E‘-.19v'?B and pay arrears
with Intarest;.and
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(iii) To direct them to fix thair ssniority as

per directions of the Railuay Board,
2. The applicants ware appointed on the Northern Railway
as Khallasis on 24,6,1967 and 26,10, 1964, reséectively. The
anplicant No,1 was appoeinted in Délhi Division and the
applicant No,2 in Hsadquarters' office, Applicant No,1 was
subsequantly transferred from Delhi D;vision to Headquarters
Office on 1.7.1969, Both of them were nromoted from the post
of Khallasi to the post of Semi~Skilled Carpenter after
gualifying the prescribed test in Stptemhsr, 1977 and
April, 1977, respectively, Thereaftesr, they have worked in
the said post in £he scale of Rs,800-11533,
34 In terms of their letter No.E(P&A) I-BZ/JC-I; dated
13,11.1982, the Sailway Board issued crders for reclassifica-
tion QF Artisan: sfaFF in the Railweys with a view to giving
relisf to Semi-Skilled and unskilled Artisan staff, In the
aforessaid cirecular letter, the Railuay Board directad that
the membsrs designated as Seﬁi~8killed as indicated in the
lists No.1 and 2, should be reclassified as skilled in grade
95.260-400.' It Ués %urther laid doun that 60% of the existing
unskilléd ﬁftisansﬂ strength in production units and workshap
should bs allo@ted the semi-skillad grade of Rs,210-290 and
designated as Khallasi Helpers, It was alse provided that

50% of the then existing strength in unskilled Artisan
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category in the osen line establishments éhould be allotted
ths semi-skilled grade and designated as Khallasis-helpers.
The Railway Board also ordered that fixation of pay in
respect of staff classified as per item 1 and. 2 of the said
circular.should-be done on proforma bzsis w.e.f. 1.8,1978,
as d ‘
So far/ the arrears were concerned, the Railway Board directed
that the lumpsum arrears Uill'be pnayable for the periocd from
1.4,1980 to 31.12,1981 in rvespect of staff classified from
semi-skilled to skilled at Rs,20/- per month, subjsct to a
ceiling of 95.400/-. The Railuay Board further laid doun

that higher fixation on the above classification will be

currantly effective from 1,1,1982,

4, Applicant No.,2 was called for trade test on 13,193.,1982

for promoticn from. semi-~skilled Carpenter to skilled carpenter
=nd he was desclared successful in thé trade test, which was
held by a Committes of the Officers, Tha:.r@sul‘t of applicant
Mo, 2 Wwas finally approved by the competent authority as
indicated in Assistant Pe%sannel Officer, Nor thern Railluway,
DRM Office, New Delhi letter No, 293-£/62/T7/P-6, dated
7.1.,1981 addressed to CPRO, Mew Delhi, The’;policant Noe 1
was also declared successful in the trade test held by a
Committes of 3 of ficers formed by Senior.ﬁanuty General
MaNaner on ﬂﬂ?ﬂ1aﬂg86,

5e Thé respondents implemented the scheme of reclassie

ficaticn as lzid down by thes Railway Board, but the applicants

oooocaoc’




D

have alleged that they were discriminatead against and the
benefit of reclassification was not given to them,

6. In tsrms of letter No,724-E/8149/23A, datad 18.5,83,
%ﬁﬁgx;giﬁﬂﬁﬂx issued by the Senior Personnel 0fficer,
Headquarters, Northern Railuway, Baroda House, New Dalhi,

the seniority of Carpéntars in varicus gradas in working in
headquarters was . marged in Enginsering Branch of Dalhi
Qiuision. In terms of another letter dated 17,11, 1987,

the Fespondant No,1 directed the Hespondant No, 2 to Fili

up all the vacancies of Carpantaré, for which, the Section
strength of Carpenters in VBriousugrades Was mentioned, In
the aforesaid letter, tﬁe Respondent No.,1 (the Genefal
Manager, Northern Railway) also directed the respondent:.
No.2 (the Divisional Manager, Northern Railuay) that the
cuestion of reclassificaticn of semi-skilled posts held by
the applicants also be exanined and finalised in terms of
Railway 3ocard's letter dated 13, 11,1982,

7. The applicants have alleged that this was not done,
8, Acoordiﬁg to the respondeants, the applicants belong
to the seniority Group of Headquartsrs and were nat considered
inythe Divisional seniority Group by respondent Ho,2, The
appolicants belong te the seniority list maintainsd by P.A.0C.
and further action for upgradatiﬁn is to be initiated by
C.P,R.C, for Headquarters Office and not by the D,R,M, Office.

Since the applicants doemst belong to the Headguar ters!
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{’ , seniority, further action is tc be initiated by them,
g, ‘We have gone through the records of the cass and

have considered the rival contentions, Admittedly; the
Heagdouarters DF?%ce,gigg thair.lettar dated 15.5.7983,
mérged the seninrity uith the Engineering Branch of the
Delhi Diuisinn and the Headquartefs Off ice, vide letter
dated 17.11,1987, had directed the D,R,M,, Naw Delhi to l
fix up the seniority of the applicants and also reclassify ‘
thair posts, On 13,7,1988, the Chief Public Relations |
. Of ficer, Public Helations Office, urcte to the Divisional
Railway Manager, Northefn Haiany,.that the Headquarters
Of fice had transferrad ths posts of Sémi-Skilled Carpenters
to the Divisien vide thsir lztter dated 18,5,1983 and tnat
the applicants should be given dus saniorify. It uas
added that the Headguartars had desired that the nuestion
of reclassification of szaemi-skillad posts held by the |
apnlicants be examined and finalised in terms of Railway
8pard's letter dated 13,11,1%82, , §
10. The only guestion arising for consideraticn relates
to the implementation of the decision tzksn by the Railuay
Board rasgarding the classifiuation of the posts held by the
applicants and assigning them their due seniority so that |
they could be given promotion in their turn, The pleadings

disclase lack of coordination betwesn the various agencies
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of the same respondent, namely, the Union of India, This
&s unfertunate,
11, In the coﬁspactus of the facts and circumstancss,
we allow the present application and dieposs it of with
the fellowing orders and'directions:f
(i) The respondents ars directed to classify the
posts oF‘the applicants as skilled Carpenters
and rtafix their sehiority in terms of Railway
Board's orders datad 13,11, 1982,
(ii) The applicants would be entitled:to all ghe
conéequential banefits, including arraars‘mf
-pay and allowances from 1.71.7982,
(iii) The respondents shall comply with the abovs
directions within a period of three months

from the date of communication of this erder,

(iv) There Will be no order as to coests,
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(D, K. CHakravorty (P. K. Kartha

Administrative Membsr Uicg—Chairman(Judl.)




